241 Inidustrial Disputes
(Amendment) Bill

[Shri Mohammad Elias]

due to this delay. There should be
legislation to avoid thig delay. In
the Industrial Disputes Act there is a
clause that within 15 days Govern-
ment should come to a decision but it
takes often three months. We wel-
come one or two clauseg in this Bill
which improves the position but all
the causes which underlie the dis-
putes must be removed and labour
legislation should aim at that.

Shri D. Sanjivayya: If the present
procedure of deciding which union
has majority following is not satis-
factory it can again be taken up in
the Indian Labour Conference or the
Standing Labour Committee and if
the tripartite body decides in favour
of an alternative method, I have nio
objection. My hon, friend Mr. Elias
referred to Bhopal Heavy Electrical
Union and unfortunately the wunion
he referred to was unable to produce
records for verification purposes,
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Shri D. Sanjivayya: In my earlier
reference I said that cases are being
referred for adjudication in accord-
ance with the principle laid down
by the Indian Labour Conference.
The hon. Member can send the re-
presentative 'on behalf of the AITUC
to the Indian Labour Conference or
the labour standing committee who
can certainly put forward his views
and if any change in the policy, is
agreed to, that policy change would
be certainly followed up.

Shri Mohammad Elias: ‘The hon.
Minister said that they could not
produce papers for verification. That
is also our experience in many
places. Even after producing papers
and other things our union is ireated
as a minority in many places. I can
challenge the Minister to come with
me to the Bhopal factory and call all
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the workers and just ‘ask them to
raise their hands as to which union
they want and by this easy method he
will immediately understand the
position. .. ... (Interruptions.)

Mr, Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted,

15.07 hrs.

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL

The Minister of State in the Minis-
_try of Home Affairs (Shri Hathi):
Sir, I beg to move:

“That the Bill further to amend
the Indian Penal Code, 1860, the
Code of Criminal Procedure,
1898, the Criminal Law (Amend-
ment) Ordinance, 1944, the Delhi
Special Police Establishment Act,
1946, the Prevention of Corrup-
tion Act, 1947, and the Criminal
Law (Amendment) Act, 1952 be
taken into consideration.”

15,07} hrs.

[Sur1 SONAVANE in the Chairl

Sir, the House knows that in 1962
a Committee on the Prevention of
Corruption, known as the Santhanam
Committee was appointed to review
the problem of corruption and sug-
gest measures to combat it. The
committee hag made wvarious sugges-
tions and I would like to pay a tribute
to the members of the Committee
for the hard work they have put in
and the valuable suggestions they
have made in this regard. The pre-
sent Bill is to implement those of the
recommendations which have been
accepted by the Government. Most
of them have been accepted. Seciion
7 of that report deals with thiz sub-
ject. T dg not make g tall claim that
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the Government ig bringing a very
exhaustive measure to change the
entire criminal law. The Committee
has suggested, and as is our experi-
ence, that though the main Act, the
Indian Penal Code, drafted more than
a hundred years ago, is a comprehen-
sive Act and deals with almost all
the offences, but with the change of
time, especially during the last seven
years, with the economic develop-
ment, there are various other offences
which we can conveniently call
social offences. The Committee has
suggested in this section that the law
should be so amended and made
comprehensive so as to include thesc
social offences also. They have
recommended that this should be
referred to the Law Commssion.
We have referred this matter to the
Law Commission. For the remaining
suggestions which the Committee
have made,—there are, in all, 2% para-
graphs in this section—] shall try
to relate the clauses of the Act with
the recommendations of the Com-
mittee so that it may be more con-
venient for the House to appreciate
ang understand the theme of the
measure and also the sincerity with
which the Government deals with
the subject. I will therefore corre-
late the Committee's report with the
clauses of the present Bill.

There are 29 paragraphs in section

7. Out of this 7.1, 7.2, 73 and 74

relate to the suggestions about the

social offences Paragraphs 7.25 {o

7.29 deal with other subjects which

are not included in the present Bill.

Paragraphs 7:25 and 7°26 relate to

amendments to Imports and Exports

(Control) Act and the Essential Com-

modities Act. These have been refer-

red to the Commerce Ministry which

is the administrative Ministry con-

cerned. Paragraph 7.27 deal with

the Constitutional amendment which

we are dealing with subsequently,

" separately. Then, paragraph 7.28
refers to the power to summon wit-

nesses and power for the production

~of documents. It is proposed to
Teplace the Public Servants (In-

Bill
quiries) Act, 1850, Wherein these
provisions will be made. Paragraph

29 refers to the Central Excise and
Salt Act which is being examined

by the Finance Ministry. The
remaining paragraphs will be para-
graphs 7.5 to 7.24. This Bill deals

with these paragraphs.

I shall now broadly mention the
changes that have been proposed to
be made in the existing laws. The
laws that are being amended under
this Bill are: the Indian Penal Code,
the Crimina] Procedure Code, the
Prevention of Corruption Act, the
Criminal Law Amendment Ordinance,
1944, the Delhi Special Police Est2b-
lishment Act, 1946 and the Criminal
Law Amendment Act, 1952,  These
are the Acts which are sought to be
amended this measure. Clause 2
of the Bill deals with the amendment
fo the Indian Penal Code. The Com-
mittee has suggested two amend-
ments: one in section 21 and the
other in sections 161 to 163. Section
21 deals with the definitions of a
public servant. When we are dealing
with the eradication of corruption or
amendment of the corruption law, the
question of the public servant ie the
most important question, and it has
been rightly suggested by the Com-
mittee that the definition should be
expanded to cover different -cate-
gories. Clause 2 deals with the
amendment of section 21 where, first-
ly, we have thought bof expanding
the definition. Instead of the words.
“every judge”, we have said as 1s
recommended by the Committee,
“Every judge, including any person
empowered by law to discharge,
whether by himself or as a member
of any body of persons, any adjudi-
catory functions;” instead of restrict-
ing definition of a public servant, to
only a judge, we are expanding it to
all persons who are discharging ad-
judicatory functions.

Then, in clause 2 (i) (ii) in clause
Fourth, after the words “officer of a
Court of Justice”, we are also includ-
ing the words, “including a liquidator,
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[Shri Hathi]
receiver or commissioner appointed
by courts,” so that these people also
will be included in the category of
:public servants,

Then, the ninth provision in the
original Act read thus: “Every officer
whose duty it is, as such officer, t0
take, receive, keep or expend any
‘property on behalf of the - Govern-
ment,” etc; and the twelfth provi-
sion read thus; “Every officer in the
service or pay of a local authority or
-of a corporation engaged in any trade
or industry which is established b. a
‘Central, Provincial or State Act....”
ete. Then there wag an explanation
to the effect that “The expression
‘corporation engaged in any trade or
‘industry’ includes a banking, insur-
-ance or financial corporation, a river
valley corporation” etc. We have ex-
panded this definition to include, or,
's0 as to cover the public servants in
the service or pay of any statutory
corporation which is not engaged in
trade or industry. That also is
covered mnow, Therefore, we have
-accepted the definitions as suggerted
by the Santhanam Committee.

I will not deal with those recom-
‘mendationg which we have not
accepted; I shall not deal with them
for want of time at present. I shall
explain them later, if any point is
raised, but I may mention here that
if we have not accepted any of the
other categories, it is because we
thought that at present it will not
serve any very useful purpose; rather
it will cause inconvenience. For
example, the Committee has recom-
mended that all honorary office-
bearers of all educational, ' social
religious and other institutions receiv-
ing some aid from the Government
should also be included in the defini-
tion of public servant. Many of the
people become honorary office-bearers
in this sort of activity such as re-
ligious, social and all sorts of institu-
tions. If they are also taken up in
the category of public servants, per-
haps the people might shirk to bear
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such responsibilities and to do usefui
work. Therefore, for the present, we
have thought that it is better first to
tighten the belt so far as the other
categories are concerned and leave
out the social and educational insti-
tutions where there may be wvery
good social workers. For instance,
take the Adivasi institutions where
the institutions may be receiving
grants, but very devoted socialk
workers are in charge of them. If
they are also included in the defini-
tion of public servants, perhaps they
might not like to be associated with
those bodies as office-bearers and
work would suffer. It is for that
reason only that we have not taken
up such categories; I have explained
the reason.

By sub-clause (2), we are amend-
ing sections 161, 162 ang 1638 where
the words were only “the Legislature
of any State”. Now we are includ-
ing local authority, corporation, Gov-
ernment company, etc. This is only
a consequential change. These are
the two amendments recommended by
the Santhanam Committee so far as
Indian Panel Code is concerned.

In the Cr. P.C., we are amending
sections 198B, 222, 492 495, 251A,
344, 435 and 540A. The important
amendment is in clause 3, namely,
amendment of section 196B. At pre-
sent, the public prosecutors are em-
powered under certain circumstances
to file complaints in respect of
offences of defamation other than by
spoken words against the President,
the Vice-President, Ministers and
other public servants in respect of
their conduct in discharge ~f their
public functions. It is proposed to
amend section 198B so as to enable
proceedings being taken thereunder,
even in respect of offences of defama-
tion by spoken words. It also pro-
vides that trial under this section may
be held in camera. This was not
recommended by the Santhanam
Committee, but Government have
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added it on their own. We thought in
cases 'of dgfamation, very often the
complainant is put to harassment by
publication of various things and so
we have thought it fit to provide that
if either party to the proceedings so
desires or if the court so desires, the
proceedings should be held in camera.

As recommended by the committee,
we have said that the consent ot the
person defamed will not be necessary.
Very often it happens that in the view
of the Government it is mnecessary
that certain allegations be cleared and
it is proved to the country outside that
the allegations are false. If it is obli-
gatory that the consent of the person
defamed should be obtained and if he
does not give the consent, ‘hen the
‘Government cannot charge him in a
<court of law, though departmentally it
<an do anything. So, we have accepted
this amendment recommended by the
committee,

Another important amendment con-
tained in clause 3(2) is amendment oOf
section 222 of the Cr, P.C. After the
existing words “dishonest, misappro-
priation of money”, we have also pro-
posed to add “or other movable pro-
perty"”. Section 222 provides only
for sums of money misappropriated.
There is nio provision so far as move-
able ‘roperty is concerned. So, it does
not come withir the purview of the
Prevention of Corruption Act, So, we
have accepted the recommendation of
the committee in this regard and we
have added the wards,

“it shall be sufficient to specify
the gross sum or, as the case may
be, describe the movable pro-
'perty”.

The other amendment in the same
clause is a consequential one. Under
the present Act, the Central Govern-
ment had no power to appoint a pub-~
lic prosecutor. That is sought to be
amendeq by clauses 3(3) and 3(4).

The other provisions which are to
be amendeq are in clause 6. They
Telate to the question of supplying of
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the list ‘'of decuments by the accused
also. Urnder the Cr.P.C. when a war-
rant case ig jnstituted on a police
report, it contains necessary provisions
to ensure that the accused is supplied
with important documents referred to
in section 173 of that Code, on which
the prosecution wants to rely. The
reason is that the accused should not
be taken by surprise and he should be
able to know what he has to defend.
But the section does not, however,
cast a similar obligation on the accus-
ed to furnish the prosecution with a
list of witnesses and documents on
which he proposes to rely for his
defence. Very often delays are caused
because of this. We want speedy dis-
posal of corruption cases. So, we have
suggested that the accused also should
give g list of documents and witnesses,

Shri Shivaji Rao S. Deshmukh
(Parbhani): Would it not adversely
affect fair trial?

Shri Hathi: The prosecution will
gwve him all the chances. During the
course of the trial, the accused - ill
know what case he has to meet. He
should be ready with the list of wit-
nesses he has to examine. Very often
there is delay because the documents
are not produced or the names of wit-
nesses are not given. In the name of
fair trial, the person who is alleged to
have committed corrupt practices takeg
tw'o or three years. Therefore, it loses
all the charm. Therefore, the Santha-
nam Committee thought that this
amendment should be made. After
due consideration whether it will
mean any unfairness or it will in any
way cause inconvenience to the accus-
ed, we have accepted this amendment.
There are various provisions where
we have departed from the normal
practice. For example, in the pre-
vention of Corruption Act, the bur-
den of proof lies on the accused. In
certain offences under section 161 or
165 of IPC, certain ingredients are
proved and the motive is presumed.
In other criminal cases, the motive
has to be proved. This House itself
accepted this in the Prevention of
Corruption Act, because otherwise it
is very difficult to prove that he
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[Shri Hathi]

accepted the bribe with a view to do
something. I shall deal with the
points that may be raised when I
reply to the debate.

Then, provision is also being made
to avoid adjournment or postpone-
ment of trials or inguiries merely on
the ground that an application under
section 435 is pending. Very often
it happens that from the lower court
the party goes to the higher court
and asks for a stay order. Till that
is decided, the lower court canaot
move, This is one of the main causes
of delay. Perhaps the learned advo-
cates who are Members of this House
will appreciate whether this happens
in actual practice or not. Qur ex-
perience is that this happens very
often. So, we have proposed that
this amendment may be made.

The other amendment is with re-
gard to calling of records. Often it
happens that the higher court calls
for the records from the lower court
and naturally the trial stops. By
this amendment, we are providing
that ordinarily the records should not
be called. But if they are to be
called a notice should be issued to
the other party that the records are
to be called. Then the party should
be heard and if the court finds that
it is necessary and it cannot be done
otherwise, then that should be done.
This is only with a view to expedit-
ing the proceedings of the trials.

The other amendment is to section
540. To avoid delay occasioned by
the absence of the accused it is pro-
posed to provide that the court may,
in its discretion, proceed with the
trial or inquiry and record the evid-
ence even in the absence of the
accused, while suitably protecting the
right of the accused regarding cross-
examination of the witnesses,

Another amendment is with regard
to the Criminal Law Amendment
Ordinance, 1944. There one more
item in the Schedule is added—“An
offence pimishable under Section 5 of
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the Prevention of Coriuption Act,
1947". The object of this is that
under this Criminal Law Amendment
Ordinance, for the offences included
in its Schedule provision is made for
the attachment of money or ‘other
property believeg to have been ob-
tained by the ccmmission of offences
in the Schedule thereto. But this
offence is not included in that Sche-
dule. We are, therefore, including
this offence also—offences under the
Prevention of Corruption Act—in this
Schedule.  Therefore, any offence
committed or connected under this
will also come within the purview of
this. The court will then be in a
position to order the attachment of
money or property. To facilitate
similar action in relation to the
offences under the Prevention of
Corruption Act it is proposed to
include those offences also in the
Schedule.

So far as clause 5 is concerned it
deals with giving powers to the
Delhi Special Police Establishment for
investigations. The sub-inspectors of

police can exercise the powers of
police officers.
Then comes clause 6. The House

will find that under this, Section 4 of
the Prevention of Corruption Act is
sought to be amended. It provides at
present that on proof of certain facts
constituting an offence under Section
161, 165 or 165A, of the Indian Panel
Code, when certain ingredients are
proved, then the motive implicit
under this offence will be presumed
and it will be for the accused to
prove that it was not his motive to
accept a reward or something like
that. But the new offence we are now
proposing and the other offences
referred to in (a) and (b) of sub-
section 1 of section 5 of the Act are
not included there. Therefore, we
are also amending section 4 of the
Act. Then comes sub-clause (2) of
clause 6. It covers offences of crimi-
nal mis-conduct by public servants as
defined under the Prevention of Cor-
ruption Act. Here the proposal is
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to delete the words “in the discharge
of his official duty”. I shall read the
relevant section so as to give a clear

idea. It reads as under:
“A public servant is gaid to
commit an offence of criminal

mis-conduct in the discharge of
his duty . . ”

‘It may be that a public servant may
be doing an act which may not be
actually in the discharge of his public
duty. For example, a candidate may
-want an employment. The employing
authority may be 3 public servant.
A third public servant who is not the
employing authority may influence
the other public servant and get the
employment to the candidate. The
intermediary who approached the
other public gservant does not act in
the discharge of his public duty.
Therefore, that case would not be
covered under this definition. Simi-
larly, an officer who knows an official
in the office of the Chief Controller
of Imports and Exports may ask him
for certain favours to be done to
‘another man. The public servant
who tells him to do this is not doing
this act in the discharge of his public
duty. But all the same he is a public
servant. Therefore, this lacuna which
did not cover the cases of public
servants who were not actually doing
the work in the discharge of public
duty even though they were public
servants is sought to be removed by
this.

The second thing that this clause
seeks to do is to make possession of
assets by public servants dispro-
portionate to the known sources of
‘his income for which he cannot satis-
factorily account for a substantive
offence. For example, if his salary
is Rs. 1.000 and it is shown that he
is in possession of Rs, 5 lakhs or a
building worth Rs. 25 lakhs, then it
is disproportionate. So. this offence
will also be covered and it will be
for him to prove how he got the
money and it will not be for the
‘prosecution to show that he did not
:get it through known sources,

Bill

The other recommendation which
the committee made was that habitual
commitment of offences under sec-
tion 162, 163 and 165A of the Indian
Penal Code should be made substan-
tive offences. That has been accept-
ed. Then it was recommended that
an attempt to commit an offence of
criminal mis-conduct should also be
an offence. That also has been accept-
ed in this,

Clause 6(3) gives certain powers
to the Delhi Special Police Establish-
ment for the purpose of investigation.

Clause 7 deals with the cases where
these new offences which are sought
to be made will be triable by
special judges. There are certain
offences which are being tried by
special judges. Under this Act, as I
mentioned just now, we are creating
these three or four acts of omission
and commission as offences. They
will also be tried by special judges.

Therefore, the theme mainly is
that we are amending the TIndian

Penal Code. We are amending the
Criminal Procedure Code.  Where
complaints for ~defamation against

public servants can be filed by the
public prosecutor without the consent
of the person, for the purposes of
safeguarding the complainant we are
making a provision that it should be
held in camera. We are also making
certain changes for the speedy dis-
posal of cases. We are also giving
certain powers to the Delhi Special
Police Establishment officers and also
to other officers. For instance, under
clause 6 we are giving them power
to inspect bank accounts and to get
certifieq copies thereof because they
require them and these should not be
delaved. We are also creating three
or four new offences where the pre-
sumption will be that there was a
motive if other ingredients are prov-
ed and it will be for the accused to
disprove this.

On the whole, therefore. this
measure deals with almost all the
recommendations except recommen-
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dations Nos. 1 to 4 and 25 to 29. I
have explained some of these. For
example, we have not accepted the
definition of *public servant”. I
know that this is a measure which
deals with the amendment of certain
laws where the trials and procedures
regarding corruption cases are involv-
ed. I also understand and appreciate
that hon. Members would like to deal
at length on the question of corrup-
tion. I may however tell hon. Mem-
bers that we are dealing with an Act,
we are dealing with a measure, we
are dealing with provisions that
amend some of the existing Acts and
we are not dealing with corruption as
such.

Shri Bade (Khargone): With the
object of checking corruption.

Shri Hathi: It is with the object
of checking corruption. But I may
submit to the House that I shall be
most grateful if suggestions are made
as to how we can tighten the provi-
sions of the law still further. If the
hon, Members have- any suggestions
to offer to amend the existing law so
that under the process of law we could
check corruption, let them do so. We
have tried to accept almost all the
recommendations made by that Com-
mittee, which consisted of so many
Members of Parliament. What I want
to impress upon the House and the
hon, Memberg is, that this is not the
time or place for discussing corrup-
tion as such. Tt would not be within
the ccope of thiz amendment or Bill.

Shri Koya (Kozhikode): Why this
hair-splitting?

Shri Umanath (Pudukkottai): Why
are you afraid of discussing corrup-
tion?

Shri Hathi: It is not a question of
being afraid of discussing corruption.
I am bold enough and competent
anough to reply to all the points that
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might be raised. At the same time,
I am humble enough to accept any
suggestion that they might make. But.
what I say is that we hawve to utilize
this time of the House for giving
concrete suggestions whereby we can
tighten the existing law. I am pre-
pared to gaccept all practicable sug-
gestions. Hon. Members may kindly
make those suggestions which they
feel are necessary to tighten the laws:
and to expedite the disposal of cases
and to bring corrupt people to book. I
am not afraid of discussing corruption.
Hon. Members are free to discuss:
this subject and make any suggestions:
they like,

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Penal Core. 1860, the
Code of Criminal Procedure, 1898,
the Criminal Law (Amendment)
Ordinance, 1944, the Delhi Special
Police Establishment Act, 1946,
the Prevention of Corruption Act,
1947, and the Criminal Law
(Amendment) Act, 1952, be taken
into consideration.”

st &% : Awrafa agieg, et AT
"R F A AT F WA § W61 uE
guE faar & 5 37 dd-svowm @
(wiz#z) fasr 9w @m@ror =T X
FIONT FAIT TETATT 97T AU A7
g0 32 39 fam F v § Y mwd,
HOA AT 3T Arlew | Ffw vo g
7z 2fF 9@ gqEE fersm Ear
A F 39T H ©w gargeor Wy
TEd & W 3T ITgeONi § gHIE W
wrz g oW &1 @g o faer greA
& wmA wmar g g\ faer ¥ o ag foar
g & 1wz v sladtea
Tz doew A faar gar & fr ey
WY S M6 FTowT 7 19627
AFE FTTE 41 | IT FAA A
¥% gAE faa e, fewfor 8 4
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o1 gg dEr  wifsh faw v &
afrorA m-{lgezitﬂsﬁa’r faga=
gr g AT 89 63§ Foard =g
a1 1964 A uAfenfasmargr 2 1
w9 TH gHSHE A AT FALT 7 foadr
fasfor #  & wmmw wWr T
¥ 2 |qgUF AR 7 & 1 A
AT FIA F AN T F AR IR
fawfonr & & 13@d IR A oA
g, a1 dex fag B far &
11 d%wrq # faadr fawfol aamw
FuEr F#7 § gadA fawfod  womew
FAT F @ wWl dF gl Amr
® | TASTEA A WA T BT AL
famm &) My atAgwae §mw
wgw g 1 o¥F ¥ far Auoag
g 2 fF e FA F1 T w A
¥ werwrr ax fear Jr gFvar § oA
IET FMAT FT OAEIT ITEET FL |
AT HTHL ATHE Wgd FAT 1 T8
T4 HEET 4% F7 g%d7 2 qr
foaar =2 %7 FA ag a=T aFAT
9t afFw 9 zoww e fe
WLHTL G W1 7oA fas & ggoaradt &
f& Fa srq7  FBX FATH wET-
W AT AGE FT AHAT § | FHET
I AawT 11,99 101 § T FaT 2
f& % &% 57 & fordy grorer FergRE oW
TF IO AE FUT A9 dF WAL
47 Af  #Y ®FaT & | A AW
AT a1 AWIAE  AGHET  IOH
FHAFaEd g oF gATa  frar
¢

“There 15 a widespread impres-
sion that failure of integrity is not
uncommon among Ministers and
that some Ministers who have
held office during the last 16 years
have enriched themselves illegi-
timately, obtained good jobs for
their gons and relations through
nepotism, and have reaped other
advantages inconsistent with any
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notion of purity in public life.
The general belief about failure
of integrity amongst Ministers is
ag damaging as actual failure.
That these Ministers have held
office in the name of the Indian
Nationa] Congress which had
evolved the highest notions of
personal integrity and service
under the inspiration of Mahatma
Gandbi has given rise to an
exaggerated view of their failure
to maintain high standards of
integrity.”

59 & arw wifgw gt wmer } f
I AR A Eur ¥ oo fafaeed
Ft ot forme sgmar & e
ATl ¥ wrd o g e aga o
faar war & | ST & WA
a6 A% foie @ g faq &
1% 9ga I & fafaeed Faq UF F I
% Fede dgre fwmr omar ¥
FHTAIR 9@l gH 7g W9 oA
#1 fast 21

o fef v 8 geEEr 817
wTE WHISER 1 FEaT g R
fafred fra e a se ¥ mfaw 9w
& #oqTT F D J[E FAATATE |
gL W AN E | qE WTTH I F WS
st ¥, faedt w0 F oF aw
rzTE, w9 ggA ¥ 4w
ag e At & & 9=t Nad g wwr
& faemw warew # fradt aw gmEra
g wE e IR s
T & g # 7T gET Aife FaATd A
fromr e qZtar fFar & 7 @m
o9 A 39 w1 eires AgF femr 7 T
wEA ¥ g grag gt famm P #
qeqT Wgm & mwwr w1 w9
FIHE F I AT TG AT FGT AT
w9 wrAfg w7 gl
mrost gfgmar ==t T 7 ww Aifa
F Fdd WU FT HFEAOA B g
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samy g fF o fae & gamt
FF T F1 AW T FTUA F FIT
gl T Sifgy o ogEr # O wewt
Fmerar g 5 @5 geamas wiw it
fraFad waamm § feas-
TEATT AW RN & | qTHEA
TEET W A F A AT WA RAT
g g f&  ag ox famw o ee
T T ggA fawed S99 g A
IT F HIT FH g @A BT

Mr. Chairman: Let the hon. Mem-

ber refrain from mentioning names of
‘persons who are not members of this
House.

st & | IEETH T2EE WX AEE
Fa A gEare g AR IA S
am W mgare # =y § gafey
& Fr€ q7 A @ T W owr
g 1 ® W™ Amd A Sww at
g A1 T grew ¥ oF AT ¥

garfgar wfagss # wft
& g EfAgE qEETaET F
fear |« IaT AW A qF & @, w9
w9 Fu71 (9 | ag F@Qm o9eE #
aFFATAr FT ¢ ARy w1EE
qTET €97 FAT fAY W AT FIAACFT
far 1+ wAFfaameare faar m,
AT 991 ¥ w91 AfFw I 9T qg
FIWA FT A A0 AdY fwar @
1 gerE faator w1 FA
ofaat Ffagadi & 7 & swew
agarg f& waq s EHA Fgr T
T 4T 7 FET GG & FA A&t
Ffraew & ;AT F AT
Fg ad §7 swresmafad
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FIT | ATH A9GT W 4 ST
g7 T W Wrog R e
faarfiesma §4 Faq0 w1 oA
% faw & & wfaqt wvg fiwat 5
fog «&f & sasrafom o= ag
mistfamwgr & fearsr 3%
qFH g & & wa¥ 89 #) I
& fam ard ar &7 aidt w9 297 F71
TFFA TEA XA § | GF A1 F wre
FLAAT & FTCT A T 1T A7AT
Hge wg T@Am @ A
wEr et faw w1 fF am wgren
TET oY FAW F A AT} AT,
ag TR qSATH G THT F 1 AR
w9G @Y qqa1 Ty /YT g7 A
2T FY TooT FT F9TAT AJMfgq | 74T
fafrees T ot I #¥ gowT WY
FAW WETE 7 FATTH WAT & o0
AG§ FAw A Wy § g e et
q AET T FT AZATH AT dTIAT
feer & 7 sEuvAfamovge
WHT [eATaied fR T arss R
T T FY ToAT FTAH A FT ITA
o & 7

sifezd FoqAa ¥ 7oy 91 fza &Y
gq AT AR 39 F ar
oo wwAz femr & IR0 A
gawe ¥ arw famr @ fF ST w
HAFT FTA U F | Iq TARE A A%
TIHT 19T OgAA qrF1 F1 FTAT FITSN
#raai #raf g

Shri Radhelal Vyas (Uijain): Sir,
on a point of order. When this case
is still pending before the Supreme
Court, can it be referred to here?

Shri Bade: It may be pending. I
am referring to the case. He may go
in appea] and it may be decided in
his favour. I shall be glad if it is
decided 'in his favour. because he is
from my state.
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wfeq goraA 7 @ aoE fam g 9y ¥ qagar wrgar g fr o9 fawa ¥ axaTx

yadz W T FEE § W ag Fwmfem & wEr Afemfarar @

§z Tomw T gwr & AR fr ffodeq & fag o& w715 Feae

o aF 9 FUA @A & a9 da% g Tifgy, o%g wEE A IW A A

% @ & twrEcEwa g oo # am @ fam g

T sgag ¢ 5 fafaeed oy HFIC A 59 A H AT F#E FEA
T W% w3 g ar AfET  gEET ap fram AgY wwmar € fe few sfaw
qree Fgi fEar amar & 7 gEl ®1 Fweae AT M@ | MA  gAR
foard % sforeres & andy femraanr @ OIS | #3929 F1 OF HT I 44K

fr a7 fafed waam =@ &t
i +@ IR P an ¥ wd
£ | 7 7g 2= N &Y 77 T awe w fafa-
T RFTIAAA srgew g fr
N F A AT oF ;T W FER

g e

A *1 9 fawg # wer i
fF dfaeed § ey, fager R AT ag
g gl & meW ®y § AR
IFA FTE I A ATENG T 6T
£ 1| zafae 9 7 7o fgE & 99
1049 femr &

“It may be that some legislators
are 1n the employment of private
undertakings for legitimate work.
In such cases it is desirable that
such employment should be open
and well known and should be
declared by the legislators con-
cerned, It should be 3 positive
rule of conduct that such legisla-
tors should not approach Minis-
ters or officials in connection with
the work of their employers and
they should refrain from partici-
pating in the discussion or voting
on demands or propesals in which
their firms or undertakings are
interested. Other legislators, who
are not such bonafide employees,
shnuld on no account undertake,
for any valuable consideration or
other persona] advantage, to pro-
mote the interests of or obtain
favours for any private party
either in the legislature or with
Government.”

1467 (ai) LSD—&.

B T IHS 8 SR FeFS
FEE I AT RS FaF A
AFHIMTFT &, FFX AIF R TH
o & e wE famm @0

FHAE A FIATT F LA AT 105
RLSE T A

“We consider that in Indian
conditions, companies should not
be allowed to participate in poli-
tics through their donations. It
is true that this matter was
debated at length during the dis-
cussion nn the Companies
(Amendment) Act of 1960 and it
was decided to permit such
donations subject to restrictions
of amount ang condition of publi-
cation. We do not think that this
is sufficient and feel that nothing
but a total ban on all donations
by incorporated bodies to political

parties and purposes will clear
the atmosphere.”
AT 9T A FFOAT F grer fad e any

g wraa fear 27 afy sm
T TR B I FT 40, A FE
TEARE  @ew g W | FEE 9l
Fqm IgHFEAT  HIHAE Y
I W AN A dedAr 9|
sfe Friw el Faw 6 F 99 97 T
grdr &, T fow wmEe A s 6
@RSt d ¢

s ag gfF s wEr
9 qFdeq~ 1 $EF 7T €7 2|
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Ffay e Famr i ad wrg
trwfm Fgudtsmy A
9t & dFRww @ smifad
FAF g frar &

WA 1 qA FTO7 77 & 7
WY YAy 2w F o wweEr
T @, 9Cg A dg At ag w@rE ?
fritasg ¢fF “orx Fwmodw
FEZ | O R X @9 IA@RA
F oA (I AR SRR ) "ew
W %50 T S o R,
qifaz 9\ ArzdE 3 #1 wfawre IEw
AAEAH W g 1 IfF FE@
¥ dafi o wfewfat
Fga#d T s wfaer &, =W
fau v wwr ¢ W fee
STt g Y et F zar AWk 9w
1 T 1St 91t O & o, At 75
qUT F AR AZ TG &9 qT 6K
ST I AT T ATAT AAA T SFOE
OIS WML oTeTHo HIT HTEe &o THo
ORA F g # AN WIE ATEEHT @ |
fafred 1 wyR A0S F g F
EAR AR EWUHF IT FT AT E |
&l & A9 cfase dHa09 W)
o g afawy F, fmwdvegw ¥
A WS AR ATSHOA § | 3§ HAeqT
¥ e @iagt agn ?

qgS ATET @At ¥ FF1 SEv
a1, “I% T q°E ZiT IF 9 A I+,
FUT MEZ W W WX T
gTEr ) @I ERS F4AT {7
Aer 93W ¥ Agh 9T AW AR E AR
WS HE UT9T WIE | AR B
A d@ar g fF W EHR AW &
wrafag S TRi ST F1AE WY
T Mg A F fag Fae
g &\ TEAmd wifew § 99 A
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|1 WG g FT TS TAT I HqEAT
FIH FAAT ARA F | AE G WY
qurey FEAT ARC 1

A9 o9 AF a8 AT FRA WY,
Leifon = g1 & 2w
¥ A W H weEETw g A@
gAT | WIS HrEAwEAT §9 A A
fe aurer ¥ oz wiam Ta= @ fraz
WA gWTT @ W afz T9H W
Er a1 9| F AT &Y ElA gRit 1 W
gAY WISt W A WIAAT Al & |
afes Awad o ¥ 4@ FoT @
fr 7@ g@wrgard 7 ¢ a8 a@
wwa & §, faq § 73 39 emfa
o & o & gro ser gaEl A
g Fvzn, a3, argdE ok Awfar
famet & | 3@ FW AR T wwaw
Gar @A ¥ WA F ¢ I
FAW FT T F £ |

wai aF AwiEl A g, &
Ay & gqrr @@ § fFoafss
qfaw Fo= & g 21 ), A J
AT afcarderg AT & 1 ST A" W
T E FT AT AT i 31 E
afpr @ @ EfF oW @R
fer fafaeeT ar o 9% "redr 41
IeffeaT 99 T AG wEr @, &)
ari T3 & Wt & | ofeww afaw
v 1 Zfawm fFaramr § Wk
I R T AT g fFowrw
sgfeq #1901 TW T qfors
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7z ¢ fr dag  wfad o @@ «mi
FFw gl s Awfar fawdr €5
gfert afad FHITA A7 FTH & F0HA
g g o

o FRE T FEOE,
@ Wi § ag weer g3 w6 afed
f& a8 oA R e, off wmm ¥
WERNR F9, a1 wEE @ g
dmEn W W & geifoar Sew
EAI (DLl

WAL FT UF [T FILOT AGAE
¢ wgmE AT F9g ¥ W6 oE A
T & 74N foamar & w9 7 ggad S
T | T T wAfaw w9 ¥ 94v
FAT FT AOAL W TGIA FT TG 79
g afg ga fFd awae § 9@, av
A & %gr 9T & 5 ag gera sy
@i AT &, Ug IF wrgwm, 90 a
TH YT T9T W1 W A WS
g |y, §1 #gd & 5 3@ gewr
T g, TF T @l | e WaW
Hux Zfew e €, ol W gfew &
wrEAr &1 9w 'y fm@ faar #rd
A TF HTUE W1 AT AT v § !
F1 g | § fF ooty o T
=& & A wqgy far smar €,
T 39 &1 FaAe g7 ThiIaw AT §a-
fHFecEr AW E 7 9E ST WA
FC qF F@T FAT O

qFE ¥ fAd ag wrEvas g %
] g Qedwaew ot §, 99
= & g fmar S 0 38 WE
fare  FfoedoT w04 & w10 ad
I CUI I ccasdE B g e i
qafar e s oy e A ST g
A Aot gifex AE gem, ar A
A g WK R aF gt
agf grm, &t ot qEw =er 1 &

2
Bill b

fideq v e g 5 waw #
UM FHT ¥ WA 54727 437 |
Iaar g1 @gm 1 feET A www ¥
T g 5 “ar @ ¢ faroa”, wmiw
AT UF AIT OMTET §, A AT AR F
A HIAT § A T 9 & fawwmn
&1 zafe¥ Q& s 98 T
aifga, fom & a9 F1 qwdE @
s A fRe Wt W A= oA

i

wre fet &€t fedfar (mmdr)®r
IIATT FEAT g1, A T FT AT FI
T afer | g B A -
G F § 4 fedw (Fer) S
Fg g | W=ER W oE A
fositr (Fmrt) & 1 Tafed w9 %

Fwa g qar wiaa

A o0 HT Fa™T AEAT § F AW
2w ¥ J87 w7 g 97 fufred &
Fell, AW-AEE AT wENET w7
gy & a1 9w a2 wTved garv
g1 3 = g f¥ wErom Tt &
grewt T arg FIA qTAl H IW AR
AN w0 T FEAE
A F g # A A qar ar fE
I &7 T IFTC WA F @A |

w7 g & fafaeex @it v
Fra  sadrd w30, 9@ IA AW R
wrw g 6w F1 oA g,
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Duties of Excise and Cus-
toms) Amendment Bill

[ 23]
A AN KT @A F WA UEA @
T fadmr, w=@ = @ Avwfar
fasy, w9 - g * W ¥ IR
¥ At (W WE A § -
wa<w Ag gFM, 99 AW #1 SR
¥ g9 & fay ot @Ry, e w1}
AEHT  F NS AT @ T, AT
WRETT & N |

# gq fa=r #1 a9ga F77 §, Ffww
¥ ¥ ¥ET A Awdivew B
AT &1 F IAE 7 ARSI F
HNFRL T F T AEL T FHAA
I at wewr gar 1 & A SERT
F A Wi ¥ ISR W@ F
fFat a3 9 1A WA F &9 w7
faar & 1 3har & A, wfEw
go  F71 ez, gaifear wfages
& sAafgai—sT 89 97 WA T
FE T fawm g 1w ¥ mfe-
fam #@t wEmm ¥ "z & Sz
2 foar & f5 Faere & oafagi ¥ w8
g ag fear g #fEga s
aredt g v a4 aw &« w1 favaw
wEA 9 ¥ IEAT AT @I & A FAT
fau w=ETEE wri

Mr. Chairman: We will continue
with this Bill on the next day.

16 hrs.
[Mr. SepeAger in the Chair]

MINERAL, OILS (ADDITIONAL
DUTIES OF EXCISE AND CUS-
TOM* AMENDMENT BILL®*, 1964
The Minister of Finance (Shri T.
T. Krishnamachari): Sir, I beg to
move for leave to introduce a Bill
further to amend the Mineral Oils

(Additional Duties of
Customs) Act, 1958.

Mr. Speaker:

“That leave be grantedq to
introduce a Bill further to amend
the Mineral Oils (Additional
Duties of Exise and Customs)
Act, 1958

Excise and

The question is:

The motion was adopted.

Shri T. T, Krishnamachari: I
introducet the Bill.

16.01 hrs.

MOTION FOR ADJOURNMENT -
contd.

FAILURE OF GOVERNMENT TO ENSURE
MinmvuM SuppLy oF Rice To KEeraLa

Mr. Speaker: We now take up the

Adjournment Motion. Shri H, N.

Mukerjee.

Shri .H. N. Mukerjee (Calcutta

Central): Mr, Speaker, Sir, 1 move:
“That the House do now
adjourn.”

Sir, it has fallen on me through
this Adjournment Motion to give
expression to the massive agony of
our people everywhere specially as it
has been reflected in the eyes of the
people of Kerala on whom the
burden of suffering has fallen in
pre-eminent measure in recent weeks,
Over food, the Government's recent
record is dreadful, beyond -words,
though from time to time we are
regaled by the Food Minister’s
accustomed assurances and even such
things as the Prime Minister's rather
factuous forecast which he made on
the 12th November in Allahabad that
the food crisis will end in a few
days. I wish it does end in a few
days. But the signs are nowhere

*Published in the Gazette of India —Extraordinary—Part II, section 2,

dated 17-11-1964.

tIntroduced with the recommendations of the President.



